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3. MICRisation of every cheque – every cheque issued to follow MICR
standards 

4. All Payment and Settlement Services to be available on a national
level-  National ECS, National EFT and National CTS

5. Encouragement, facilitation and removal of impediments for the
introduction of innovative products for banks, customers and
Government- e.g. e-purse, integration of SWIFT and SFMS, straight
through processing capabilities from the customer end itself

6. Enhancing the efficiency of Systemically Important Payment systems
i.e by increased usage of RTGS system

7. Creating off-city back-up arrangements for large value national
payment systems like RTGS system and G-Sec Clearing and
revamping the present arrangement of on-site backup by way of two
data centres (primary and hot standby).

6. Rural Sector Facilitation

Recognising the importance of ensuring that the benefits of improvements in
payment and settlement systems should be fully available for the rural
population of the country, initiatives are also planned for products and
services for this vital segment of the economy. While the general thrust of all
the action points would encompass the requirements of the rural populace,
special focus would also be given in the form of specialised, tailor made
offerings.

The efforts in this regard will take into account the characteristics of the rural
sector of the Indian economy such as wide geographical coverage,
infrastructural disparities and deficiencies. The differing expectations of the
rural folk of the country will also form part of the foundation on which the
initiatives would be built.

Keeping the above in view, it is proposed to initiate the following steps
towards customer facilitation and protection during 2005-08:

Action Points:

1. Improve the availability and coverage of the new delivery channels.
This will be in the form of extension of facilities such as the Automated
Teller Machines for cash payments.

2. Facilitate large scale deployment and use of multi application smart
cards which would also be used for storage and transfer of small value
payments in electronic mode. This would be achieved by means of
introduction of easy to use, small and cost effective hand held devices
for transfer of value between cards in a secure manner.

3. Increase the reach of electronic modes of funds transfer at rural areas
by providing variations of such modes, but with a rural bias. The
proposed NEFT system would be modified such that the non-
networked branches in rural areas can access the NEFT branches of
banks for transfer of funds
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4. Increasing the reach of payment services by means of tie up and
collaboration with other large coverage entities such as the Post
Offices.

5. Providing support for new modes of traditional facilities such as ATM-
based Kisan cards.

7. Customer Facilitation and Protection

The Indian payment systems have evolved over a period to accommodate
customer convenience on a continuous basis. For redressal of deficiency in
service, the bank customers have the following remedies under the existing
framework of Indian Law:
• To approach civil courts;
• To approach Consumer Forums established under the Consumer

Protection Act;
• To avail Customer Grievance Redressal Machinery provided within the

banking system (such as the Banking Ombudsman and Customer
Grievance Cells in banks etc.).

However, all these mechanisms are found to be time consuming. Therefore,
for quick and effective resolution, Customer Facilitation Cells (CFC) will be
setup by each system service provider. Similarly CCIL and other institutions
will be expected to setup CFC for the services extended by them.

Clarity and certainty about the terms on which payments are effected on one
hand and about the liabilities and responsibilities of the payment service
providers on the other will go a long way in furthering customer confidence
and protection of their rights. Therefore, banks will be encouraged to publicly
and prominently disclose their payment service policies and the terms and
conditions of effecting payments through them, the rate and fees,
compensation for deficiency in service, the grievance redressal procedures,
etc.

As innovative and new type of payment services and instruments become a
reality, there is a corresponding need for making the customers aware of the
benefits, and the possible risks in using them. Customer education and
awareness campaign should be periodically and regularly conducted through
the media by the banks, bankers’ association and the Reserve Bank.

Keeping the above in view, it is proposed to initiate the following steps
towards customer facilitation and protection during 2005-08:

Action Points:
1. Setting up Customer Facilitation Centre (CFC) by each payment

service provider (RBI will set up an integrated CFC for RTGS, G-Sec,
MICR Clearing, ECS and EFT systems operated by RBI)

2. Each payment service provider to disclose publicly its standards, terms
and conditions under which the payment will be effected and also
compensation policy and procedure for any deficiency in services




